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be, and I have not had tune to study the 
Constitution from that point. 

SHRI A. B. VAJPAYEE; In that case 
we may be allowed to state our case in 
order to help you to arrive at a decision. 

MR. CHAIRMAN: I have to decide 
whether it should be permitted or no . 
Therefore I have to study it. Give me a 
little more time. I will not delay it 
unnecessarily. 

SHRI G. MURAHARI (Uttar Pradesh) : 
Because it involves a large number of 
Central Cabinet Ministers I think we 
should be given an early opportunity to 
discuss the matter. 

MR. CHAIRMAN: I think I have said 
what I had to say. I have not allowed that 
motion to be moved at this stage. I wiH let 
you know later on. 

PAPERS LAID ON THE TABLE 

THE RICE MILLING INDUSTRY  (REGULA-
TION ANO LICENSING)     AMENDMENT 

RULES, 1963 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND AGRICUL-
TURE (SHRI A. M. THOMAS): Sir, I beg to 
lay on the Table a copy of the Ministry of 
Food and Agriculture (Department of 
Food) Notification G.S.R. No. 1369, dated 
the 6th August, 1963, publishing the Rice 
Milling Industry (Regulation and 
Licensing) Amendment Rules, 1963, 
under subsection (4) of section 22 of the 
Rice Milling Industry (Regulation) Act, 
1958. [Placed in Library. See No. LT-
1561/63.] 

NOTIFICATIONS UNDER    THE ESSENTIAL 
COMMODITIES ACT, 1955 

SHRI A. M. THOMAS: Sir, I also beg to 
lay on the Table a copy each of the 
Ministry of Food and Agricul-ture 
(Department of Food) Notifications 
G.S.R. Nos. 1337 to 1346, dated 

the 9th August, 1963, under sub-section (6) of 
section 3 of the Essential Commodities Act, 
1955. [Placed in Library.    See No. LT-
1511/63.] 

ALLOTMENT OF TIME FOR CONSI-
DERATION OF THE APPROPRIATION   

(NO. 4)   BILL,  1963 

MR. CHAIRMAN: I have to inform 
Members that under rule 162(2) of the Rules 
of Procedure and Conduct of Business in the 
Rajya Sabha, I have allotted one hour for the 
completion of all stages involved in the 
consideration and return of the Appropriation 
(No. 4) Bill, 1963, by the Rajya Sabha, 
including the consideration and passing of 
amendments, if any, to the Bill. 

 

ALLOTMENT  OF   TIME  FOR. 
CONSIDERATION OF MOTION 
RE.SHORTAGE OF SUGAR IN 

THECOUNTRY 

MR. CHAIRMAN: I have also to inform 
Members that under rule 153 of the Rules of 
Procedure and Conduct of Business in the 
Rajya Sabha, I have allotted two and a half 
hours for the consideration of Shri A. B. 
Vajpayee's motion regarding the situation 
arising out of present shortage of sugar in the 
country. 

THE ALL-INDIA SERVICES 
(AMENDMENT)   BILL,   1963— 

continued 

MR. CHAIRMAN: We shall continue the 
discussion on the All-India Services 
(Amendment) Bill, 1963. Shri Raghunatha 
Reddy had not finished his speech. He can do 
so now. But I find he is not here. Then, Shri 
B. K. P. Sinha is not here, nor Shri Lingain.   
Yes, Mr. A. D. Mani. 
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SHRI A.  D.  MANI   (Madhya  Pradesh):    
Mr.    Chairman,    I    rise    to support the  Bill     
before the House and I would like to make a 
few submissions    regarding    clause 3  of the 
Bill.    Clause 3  gives     effect  to the 
Resolution which was adopted by this House 
some  time ago  under   article 312 of the 
Constitution regarding the creation   of  All-
India    Services,    i.e. The Indian Service of 
Engineers, The Indian Forest Service and The 
Indian Medical and Health Service.   Sir, the 
Public Health Engineers in this coun, try  are 
greatly     agitated    over    the question whether    
they would    come under the category of "The    
Indian Medical and  Health Service." Public 
Health Engineers    perform    a    very useful 
function in this country    and if there is   to be   
an   arrest to   the spread of epidemics and if we 
are to have better water supply, they have to 
play a very big part in creating conditions of 
sanitation and developing water supply in the 
countryside. One hon.    Minister   of State    
comes from  Maharashtra     and  in his  own 
home town there is an Institute    of Public 
Health created by the Central Government.    It 
will  not be    necessary for the Government to    
amend the article if the hon. Minister makes a   
statement   that  he  would  consider the  
desirability  of    including  Public Health 
Engineers in the category    of the Indian 
Medical and Health    Service, and Public 
Health Engineers in the country would not feel 
that they have been    discriminated against    in 
the matter of the creation of this All-India 
Service.    I do    hope that the hon.  Minister 
will  give consideration to this aspect of the 
matter. A number of resolutions have been 
adopted on this issue by-the concerned bodies 
dealing with Public Health Engineers in the 
country. 

The second point that I would like to make 
in regard to the creation of these services is 
this. While the Government is trying to create 
the All-India Services of the Indian Forest 
Service and the Indian Medical and Health 
Service and the Indian Service  of Engineers,  
in the  various   | 

States    experunents are   being    conducted in 
education, by having   instruction conveyed   
through   the    regional language or through 
the    national language.    If we are to create an 
All-India Service of Engineers   or an All-India 
service of medical men, there has to be some 
kind of coordination between this    effort and    
the education which is imparted in    the 
technical   colleges   in    the     various States.    
This does   not come    within the purview of 
the    Home Ministry. It certainly comes within 
the purview of the Ministry of Education, and    
I do hope that while on the one hand we   are  
attempting to    create    these Central Services 
on these lines,    we will not allow the States to 
continue their own experiments    which might 
retard the efficiency    of these people or limit 
the number of    people who may be qualified 
to be absorbed into these Services. 

[THE DEPUTY CHAIRMAN in the Chair] 

The  third  point I  would  like    to make in 
this connection is that I feel in respect of medical 
education that there has got to be a Central direc-
tion,  because in many of "the States the standard 
of medical education is going down  and there is 
already an agitation in some of the States that a 
condensed course for doctors should be  
instituted  in  the  universities    in order to 
enable more doctors to come into the profession.    
I do hope   that the  Government  of  India   will    
take steps to call a meeting of the State 
Education    Ministers    and    impress upon 
them the need for observing and maintaining     a      
certain      all-India standard  in  regard  to  
medical    and technical education.    I hope the 
State Ministers will not object to the Central  
Government    giving    advice    to them  on  this 
matter  and to    accept hat  advice as  virtually  a    
direction joming from the Central Government ! 
do hope that as a result of the co->rdination of 
all    the efforts  of    the Ministry of Education 
and the Minis-ry of Home Affairs, the country 
will )e  satisfied  that the  All-India  Ser- 
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vices Act has 'been fully implemented and that 
it will be having a core of technical personnel 
available both for ihe Central and the State 
Governments.    Thank you. 

SHRI M. N. GOVINDAN NAIR (Kerala): 
Madam Deputy Chairman, I rise to oppose this 
Bill. This one-clause amending Bill is not as 
simple as it appears to be. The hon. Members 
who have been speaking in support of this Bill 
were supporting it on the ground that this will 
help national integration. I am one of those 
who wholeheartedly support any step that will 
really strengthen national integration. But 
those who feel that this Bill is going to streng-
then national integration, I am afraid, do not 
proprely understand either the problem of 
national integration or the implications of this 
Bill. Madam, the one body that gave serious 
consideration to this question of national inte-
gration was the Constituent Assembly of India. 
There in the Constituent Assembly, after 
taking into account all the problems that the 
country had to face, and in order to maintain 
the unity of India, it was decided that we 
should have a federal Constitution. In my 
opinion, any administrative step taken by us 
that will in any way undermine this concept of 
the Constitution will be harmful and that 
instead of helping the integration of the 
country, it will disrupt it. So, I am not looking 
at this Bill from an idealistic angle. I am 
looking at it from a realistic angle and after 
hearing the speeches of Members from both 
sides, I am now much more convinced that this 
is rather a dangerous step. It was said that it 
was necessary to safeguard the limited 
autonomy which the States are entitled to 
enjoy. This was not done because it was only 
one party that was having the power both in 
the Centre and in the States. I agree that there 
is some element of truth in this argument. The 
attitude of the Opposition also is not very 
conducive to strengthening the limited 
autonomy which the States enjoy. Let us see 
what was demanded by some of our 

friends. They wanted the members of the All-
India Services not to surrender to the State 
Ministers but to take an independent stand. 
This was the argument of not only one 
Member but of two or three. This way, you 
are creating a set of officers who will be 
controlled from the Centre and who will not 
abide by the decisions of the State Govern-
ments. 

SHRI M. RUTHNASWAMY (Madras): On 
a point of personal explanation, Madam. That 
was not the implication of what I said. What I 
said was that officers appointed to the All-
India Services should give independent advice 
to the Ministers, not that they should flout the 
decisions of the Ministers. Once a decision is 
taken, they should abide by it. That is all that I 
said, that they should give free and 
independent advise to the Ministers. 

SHRI M. N. GOVINDAN NAIR: I am not 
against their giving independent advice. My 
point is, who would enforce discipline on the 
Members of these All-India Services. Since, 
as he has suggested, both at the Centre and in 
the States the same party is ruling, that 
question may not come up but suppose it is 
some other party that is in power, then if any 
serious disciplinary action is to be taken, it 
will be that the State Governments are not 
entitled to take any action. They would have 
to come to the Cen tne.   They  can   flout   .    
.   . 

SHRI P. RAMAMURTI (Madras): They act 
as spies of the Central Government. 

SHRI M. N. GOVINDAN NAIR: It really 
happens so and that is why I say don't enlarge 
this. Take, for example, the subject of forests. 
What has the Centre to do with the forest and 
why should you ireate an All-India Service 
for this subject? Concentrating the 
disciplinary powers in the Centre puts the 
State Ministers or the Ministry  in  a  very  
difficult position. 
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[Shri M. N. Govinda Nair.] I do not want to 
quote examples but still I would like to 
remind the House about the fate of our 
municipalities. The municipalities are also 
elected by the people but there is an executive 
officer who is under the State Government. 
By this process, I do not say consciously but 
unconsciously, you are reducing the status of 
the States to the level of municipalities. That 
is what it comes to. 

You know the financial position of the 
States. I feel that many of the States cannot 
afford this step. I need not remind the House 
that many of the States, as far as their finances 
are concerned, are not self-sufficient and they 
are heavily indebted to the Centre. Creation of 
All-India Services at every level will further 
worsen the situation so far as the financial 
position is concerned. That apart, another point 
is the difference between the All India cadre 
and the State cadre so far as emoluments are 
concerned. This will be such that instead of 
proper functioning of the administration, all 
kinds of dissatisfaction and disruption, etc., 
will ensue in the States. That is why I have said 
I am opposing this Bill not from the idealistic 
angle but from the prac. tical angle, from the 
realistic angle from which the All-India 
Services themselves are working. I find that in 
the present context to introduce this Bill will 
create further confusion rather than strengthen 
integration in the States. Otherwise, 
Government has to take certain steps. Even in 
respect of the present incumbents of the several 
All India Services, the States have no right to 
take disciplinary action. They should now be 
vested with such powers. Secondly, the Central 
Government should take up the responsibility 
of financing the State Governments to meet the 
extra amount that will have to be spent. 
Thirdly, the disparity that exists in the matter 
of pay, etc. between the people in the States 
services and the Central services should also be 
removed. They should be put on a par and the 
finances necessary for that will 

have to be found from here. If after taking all 
these steps a Bill like this is brought forward, 
of course, it will bear fruit and I am all for it 
but in the present context, to bring in a Bill 
like this will only worsen the situation in the 
States and it will not help in integration. That 
is my point of view. 
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SHRI M. N. GOVINDAN NAIR: May I 
bring to your notice what the States 
Reorganisation Commission itself has said on 
this question? They say: 

"A great deal of this heat and 
controversy may prove to be a passing 
phase. Nevertheless, it would be unwise not 
to take note of these disruptive trends. One 
view, which is strongly held by certain 
sections of public opinion is that only a 
unitary form of government and division of 
the country into purely administrative units 
can provide the corrective to the separatist 
tendencies. We feel, however, that in the 
existing circumstances this approach would 
be somewhat unrealistic. Other methods 
have, therefore, to be found to keep cen-
trifugal forces under check:" 

SHRI A. B. VAJPAYEE:   So    what? 

SHRI M. N. GOVINDAN NAIR: So it 
clearly says that the limited autonomy that the 
States have has to be maintained  in  the 
present  context. 

SHRI A. B. VAJPAYEE: Is it not a fact that 
the Commission itself has recommended the 
creation of All India Services? 

SHRI M. N. GOVINDAN NAIR: Yes. 

SHRI A. B. VAJPAYEE: So you quote one 
portion and do not accept the other? 

SHRI M. N. GOVINDAN NAIR: If the 
whole question as recommended by the States 
Reorganisation Commission is to be 
discussed, then it is ano- 

ther matter. But I do not want to drag in those 
other points that they have  pointed out. 

THE DEPUTY    CHAIRMAN:     Yes, Mr. 
Vajpayee. 

 

SHRI NAFISUL HASAN (Uttar Pradesh): 
Federal  only  in form. 
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THE DEPUTY CHAIRMAN: It is 1 o'clock. 
The House stands adjourned till 2.30 P.M. 

The  House  then  adjourned for 
lunch at one of the clock. 

The House reassembled after lunch at half-
past two of the clock, TH* DEPUTY CHAIRMAN 
in the Chair. 

 


